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(c) if so, whether any concrete programme
of action regarding deployment of Agni and
Prithvi missiles has taken up; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI N.V.N.
SOMU) : (a) to (d) The Government keeps a
close watch on all developments affecting
India's security. Threat perceptions are
continuously reviewed and appropriate steps
taken to safeguard India's security and
integrity.

In order to equip India with the state-of-
the-art missiles and to counter any possible
threat from the neighbouring countries.
Defence Research & Development Organisa-
tion (DRDO) has been entrusted with the task
of developing various missiles through
Integrated Guided Missile Development
Programme (IGMDP). The design and
development work on the Integrated Guided
Missile Development Programme is progress-
ing as per schedule.

It will not be in the interest of national
security to disclose any further details in the
matter.
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Setting up Independent agency for providing
administrative justice to defence personnel

1037. SHRI RAM NATH KOVIND: Will
the Minister of DEFENCE be pleased to state:

(a) whether Government propose to set up
an independent agency for providing
administrative justice to the defence personnel
on the lines of the Central Administrative
Tribunal;

(b)if so, the details thereof with background;

(c) whether the proposed agency will have
its benches at different places in the country;

(d)if so, the details thereof; and if not, the
reasons therefor;

(e) whether Government also propose to
review provisions of the Army Act for
"Liberalised Justice'; and

(D) if so, the details thereof with background?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI N.V.N.
SOMU): (a) to (d) There is no proposal under
the consideration of the Government.

(p) and (f) The review of provisions of the
Army Act is an ongoing process and is taken
up from to time to time with a view to keeping
these provisions at par with the judicial thinking
of the time and in consonance with the Army
discipline.

Ministerial Talks with Bangladesh

1038. DR. MAHESH CHANDRA
SHARMA:
SHRI RAMDAS AGARWAL:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state:
(a) whether the Indian Foreign Secretary had

recently met the Prime Minister ot Bangladesh
in Dhaka;
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(b) whether, any talks on contentious
problem of Ganga water sharing and other
bilateral problems pending between India and
Bangladesh figured during this visit; and

(c) the details of outcome of the talks with
Foreign Minister of Bangladesh?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI LK. GUJRAL): (a) Yes, Sir.
The Foreign Secretary met the Prime Minister
of Bangladesh during his visit to Dhaka from
July 5—7, 1996.

(b) and (c) During the visit, the Foreign
Secretary also called on the Bangladesh
Ministers of Foreign Affairs, Finance,
Commerce, Water Resources, and the Minister
of State for Foreign Affairs, and held
discussions with the Bangladesh Foreign
Secretary and other senior officials of the
Government of Bangladesh. The visit was
primarily a goodwill visit emphasising India's
desire for addressing all issues in bilateral
relations in a spirit of cooperation and mutual
benefit. It was decided to continue dialogue
and high level discussion between the two
countries on all outstanding issues in the near
future.

Cotton Seed Production in Maharashtra

1039. SHRI GOVINDRAO ADIK: Will the
Minister of TEXTILES be pleased to state:

(a) whether any programme of cotton seed
production has been taken up in Maharashtra;

(b) if so, the details thereof; and

(c) the policy of Government for
distribution/use of cotton seed so produced?

THE MINISTER OF TEXTILES
(SHRI R.L. JALAPPA): (a) to (c) As reported
by the Ministry of Agriculture, the seed
production programme of cotton varieties is
taken up by the State Government on a regular
basis.

The State Government has informed that the
certified seed production programme of 13167
quintals and 44550 quintals of hybrid and
improved varieites respectively is planned for
kharif 1996. The State government has also
informed that, as a general policy. 50% seed
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requirement of cotton is to be met through
Public Sector. The actual distribution however,
takes place depending upon the total availability
of seed in the market, fanners' preference for
varieties/producers and relative price.
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